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CORRECTION OF ANSWER TO U. 8.
Q. NO.. 6826 DATED 20-4.70 RE—
EXTENSION TO COMMISSION OF
INQUIRY IN HALDIA.BARAUNI
PIPELINE CASE.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI D. R. CHAVAN): While
answering part(e) of the above question, I
had stated that ‘no expenditure was
incurred on the Commission of Inquiry
prior to the retirement of Shri N. S, Rau,”
This is incorrect. It seems that an expendi-
ture of Rs. 2,809-:04 was also incurred on the
Commission of Inquriy prior to the retire-
ment of Shri N, S, Rau. However, the total
expenditure upto 28-2-1970 remains the
same.

To the extent indicated above, I crave
the idulgence of the House to correct the
reply previously given,

12 25 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED PROTEST AGAINST U.S.
VICE-PRESIDENT'S REMARKS

SHRI S. M. BANJERIJEE (Kanpur): I
call the attention of the Minister of External
Affairs to the following matter of urgent
public importance and I request that he may
make a statement thereon;—

INDIAS

India’s reported protest to the U. S, A.
against the U. S. Vice-Presidents’
remarks that India was not taking
any steps as Chairman of the

International Control Commission
on Combodia due to Soviet
opposition,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
Government of India regret to note that in
his television interview on 3rd May the Vice
President of United States, Mr. Spiro T.
Agnew, had while referring to the situation
in Cambodia stated ‘‘the [ndians, who are
presently the Head of the Intrernational
Contro]l Commission, are reluctant to take
any action without Soviet approval.” This
gave the impression that the Vice President
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of United States was casting aspersionson

the independent functioning of India as the

Chairman of I, C, S, C. as well as casting

reflection on India’s independent policies

and her sovereign  status.

The matter was immediately takenup with
the Unite States Embassy in New Delhi and
with the State Department in Washington,
The Foreign Secretary received the U. S.
Ambassador and conveyed to him our un-
happiness at the remarks made by the Vice-
President, The U.S, Ambassador promis-
ed to convey our views to his Government,

Our Charge d* Affairs also called at the
State Department and conveyed our feelings
to the appropriate authorities. The Deputy
Assistant Secretary of State informed our
Chrrge d* Aff irs thatthe Vice President’s
remarks should however be read in conti-
nuity of preceding sentences in which the
Vice President spoke of Russia’s intention
to wveto any move to reconvene I, C. C,
In United States view, he continued, while
theoretically India could, perhaps, recon-
vent I. C. C, without Russian or Polish
agreement, to be able to function
cffectively 1. C. C. should be reconvened
with agreement of all concerned. As
regards India’s sovereignty, the U. S,
Deputy Assistant Secretary of State said that
U. S. Government recognize 2nd appreciate
that in its foreign policy India acts indepen-
dently of any foreign influence cr pressure,
Subsequently our Charge d’Affairs was
informed that the State Dep2rtment had got

in touch with the Vice President and that the
Vice President had confirmer thot no 2sper-
sion or reflection of any kind ¢r Indis’s sov-

ereignty or independence of =zttitude or
action was intended by him.

Government of India have taken note of
the explanations given by the U.S. authorities,

The United States Government cannot
expect India to support them in their armed
intervention in Cambodia, India cannot
view with favour the entry of U. S. forces in
Cambodia in violation of Cambodia’s
sovereignty. It is Government of India’s
firm view that introduction of forcign forces
will not lead to any solution to the problem
of Combodia as indeed of any other State
of Indo-China, The only way to resolve
the issues is by the withdrawal of all foreign
forces from each of the states of Indo-China
and by a resolve to settle the issues peace-
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[Shri Dinesh Singh)
fully in a conference to be attended by all
concered partics so that the people in cach
country decide their future withour any
foreign interference.

It is towards this end that the Govern-
ment of India continue to endeavour and
are in touch with concerned Governments
and partics through diplomatic channels.
In their view it would be helpfu! to the resto
ration of peace in this area if United Statces,
as indeed other parties, would cooperated
with the Government of India and others
in bringing about a withdrawal of of foreign
forces rather than aggrevate the situation by
further military involvement.

SHRI 5. M. BANERJEE : 1am happy
that the Vice President of America has at
last realise that India is not a colony of the
America imperialists and we have our sovere-
ignty . . .(Interuptions) There was massive
anti-war rally \n  Washington. What is
going on in Washington today? Morc than
a lakh of students and youth called President
Nixon a liar, imperialist war-monger and
had demanded the impeachment of Prusi-
dent Nixon and in other cities of the United
States also rallies werc held. We in this
conotry also saw that in every big city there
were demonstrations against the naked
barbarous and brutal aggression of the US
imperialists. . .(Jnteruptions) We  could
pever have imagined that our American
sisters and brothers could brave the American
can bullets to champion the cause of the peo-
ple in Viet-Nam.

MR. SPEAKER : This is a question
about Vice-President’s remarks.

SHRI S. M. BANERJEE : He is the
Vice-President to Nixon, President with a
vice.

MR. SPEAKER : Please do not usec
such words.

SHRIS. M. BANERJEE : Apart from
making meek, submissim and polite stite-
ments, what do our Government propose
todo?

The American Government wants the
ICC to fnuction. At the same time, some of
the countries who are of the ICC do not
want 1o co-operate. The other day, the hon.
Minister made a statement here that 2 con-
fesence is being copvened. I would like to
know that conference is being convened and
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whether a veondition will be kept, imposed,
that unless the US Government withdraws
all forces and stops bombing, no such con-
ference will be convened. And India, if
it is a sovereign country, if it really wants to
champion the cause of Afro-Asian countrics
let it declare here and now that they are
aga‘nst the bombardment and they should
condemn this naked aggression-not in these
courteous and politc words- and call them
the aggressor. This is agression. If they
are allowed to attend the conference and if
it allows them to go away with the fruits
of aggression, that is a thing to which no
countsy should agree. I would like to know
the reaction of the hon, Minister : whether
he is going to make such a statenent and the
conference  is convencd only when the
Amcrican forces arc withdrawn and the
bombardment stopped.

SHR1 DINESH SINGH : The hon.
Member presumably is referring to the
American bombardment of DRVN. He
has asked to make a categorical - atatement
ugainst it here and now.  'We have already
made it in this House a few days ago. It
is out-of-date now; we have alrcady said
that we do not see any justification for the
United States to have resume  the bombing
of DRVN. This was said here and in the
other House.

So far as the first  part of the question
is concerned, whether the  conference s
going to be convemed and it should be
convened only after the Americans  have
withdrawn, we ar¢ not proposing to
convene any conference,

SHR1 S. M. BANERJEE : Sir,
my question has not been answered.
The other day, he made a statement that
he is trying to convene a conference.

MR. SPEAKER : He has made it clear;
he has catcgorically stated it here. What
else do you want ?

SHRI S. M. BANERJEE : What India
as going to do. They are simply protesting.
What are they goingtodo ?

MR. SPEAKER :He has said he hasto
perform  like that. Shri Indrajit Gupta.

SHRI INDRAJIT GUPTA (Alipore):
The reported protest made by our Govern-
ment against (hese derogatory remarks
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of the Vice-President of the United States was

given quite wide publicity in the press from
which we got the impression that perhaps
this protest had been conveyed in the
form a formal note or something like that,
but now, the Minister has clarified that no
note or anything of the kind was sent: a
junior official was ssummoned and told we
are very unhappy about it; we have express-
ed our unhappiness.

1 am referring to this question again
only because cannot help reminding the
House, and you, Sir, that in 1961,
when the armed forces of our coun-
try entered Goa, which was part of our
motherland, the same American Govern-
ment did not hesitate to accuse us of aggres-
sion in the security council of the United
Nations, and demanded that we should
withdraw. Therefore, this  diplomatic
politeness and courtesy in which we have
beecome experts should oot  be one-sided
traffic. I want to know from the hon.
Minister, when he harps conti-
nuosly on this theme of withdrawal of all
forces as a pre-condition for a settlement,
does he wish to place in the balance, and
balance as equals, the forces of those
countries which are vitally concerned with the
neighbouring areas there, which are Viet-
pamese—whether north or south or whoever
they may be on whose border is Cambodia,
on which the question of their national
security depends? Does he put these
people in the same category as the United
States who have to business whatsoever to
be in that pari of South East Asia, who live
thousands of miles away from there and
who have nakedly intruded their armed
forces there 7 Why do you again hide
behind this technical quibbling? That is
the question would like to ask. He may not
like for diplomatic reasons to speak here
in Parliament only against America.
But I want to know which America be is
concerned with. There are two Americas
today in front of our ¢yes. Thereis the
America of the Pentagon and Washington,
whom he does not want to annoy. There is
another America, which is laying down its
life and shedding its blood. I want to take
this opportunity of paying my tribute to
those four students, of whom two were girls,
of the Kent University, Ohio, who fell
victim to the bullets of the National
Guardsmen. Mr . Galbraith, with whom
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we are all familiar, has marched in one of
those demonstrations protesting against the
invasion of Cambodia. The United States
Senate Foreign Affairs Committec has
gone record agsinst it. Sepators like Mr,
Mansfield have spoken out against it.
There is another America, the conscience
of the people of America. Whom does he
want to annoy and whom 1o please 7 Why
does he harp only on one Amcrica of the
Pentagon and the Gener als who are carrying
out this misadventure ?

Apart from our role as Chairman of the
I. C C., where we are completely paralysed
and I do not think we can do anything;
and, it is better to resign; apart from that
as the speokesman ol a major Asian coun-
try, the biggest Asian country, have we not
got any responsibility declare before the
world that stand agninst this aggression
by a white power in South-East Asia. Why
are we hesitating like this and destroying
our image before the world ?

SHRI DINESH SINGH : So far as
aggression is concerned, aggression is bad
whether it is done by white power, black
power or brown power Colour does not
differentiate aggression. Aggression in it-
self is bad, whatever may be the source of
the aggression. If the hon. member would
kindly care to consider the statements
have made in this House he will see that we
have in uncquivocal terms stated that we
against American armed intervention in
Cambodia. (Iaterruptions). About hesi-
tating, of coursc, we sometimes choose
different words. The hon, member would
allow me to choose the word T wanl, just
as he chooses his word. (larerruptions).
So far as equating Amcrica with otksr forces
is concerned, | am pot quite surc what the
hon. member is implying. The point is,
the presence of foreign forces, whatever
source may be, is bad We have said that all
foreign forces, whether they are of the
United States or of any other country, must
be withdrawn. So far as equating is
concerned, | have not attempted to pass
any value judgment or to cquate or com-
pare the actions of countries. Presence
of foreign troops is bad, whichever the source
may be. Therefore, they must all be-with-
drawn. (Interruptions).

The hon. member said, we had not given
any written protest and some junior official
was sent for and told verbally about it.
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The mode of protest, whether it is written
or verbal, is not so important; what is im-
portant is to convey our views in this matter.
The junior official the hon. member re-
ferred to was the United States Ambassador
himself. He was sent for and this was
conveyed to hom. (Interruptions).
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fegeama % qTwT< 7 frew fr qeil &
¥ ¥ ara ) wifwrwr 7Y e v qies-
fa®w owar & A 9T 7g 2w gw /A
F qudts @ | qgr F fagAw ew,
T IAF I FT AAAT IAHT T
2 a1 guTATAT g S« & feu
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T% Wga 1 rar a1 fF ¥ difer &
o feelt F amd - & e w1 A
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W R ¥ q, IR g @
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U & ITH AT WA FEE AT K
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TwAfa® a0 ¥ 77 W & R A
q qada #C @ E |

oTT 3G fF WY AT aTE W
T 43 # ag wTHY A ¥ qE WY
g fr g Fqi 7 aTho dro ugo Yo
) agi aT AT T A §, et FEwT
YT FTATE AEA T IO W wWE
fem Tl A g1 W a% WK Ak T
e AT R | ¥ g ¥ aga & -
frat & oYC gAY aaTAT & qg AT
ﬁqutmﬁm%m
qr AT wwEq W 2 wRY §)

SHRI C.K.CHAKRAPANI {Ponnani) :
From the statement of the Minister it appears
to me that he is satisfied with the pronounee=
ment of the State Department. This is all
bogus. For the first time India is being
attacked politically. Recently when our
Government decided to consider proposal
1o recognise the Provincial Revolutionary
Government of South Vietnam that move
resisted and opposed by America and it
was reported that America had asked India
for a clarification. Finally, that move was
given up. When these American imperia-
lists criticise India we do not consider that
criticism as insults to India The Minis-
ter has said that the Government against
intervention. So, 1would like 1o ask
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whether the Government will come out in
support of the revolutionary people of South
East Asia—especially the people of Cambodia
Secondly, may I know whether the Govern-
ment will recognise the Government in exile,
that is, the Government of Prince Sihanouk
as has been done by all the socialist coun-
tries?

SHRI DINESH SINGH: 1 am not
quite sure what the hon Member means by
‘revolutionary people.” ... If the means that
they are progressive people, of course, we
are in support of progressive movements.
We oOurselves arc a progressive party in
this country and, therefore, oursympathy
is witb the progressive movements all over
...... \fmterruption).

Sor far as the question of recognition
is concerned, the situation in Cambodia is
very fluid and we do not wish to interferc in
the internal affairs of Cambodia. We have
not given any recognition to the changes in
Cambodia We continue to function with
the authorities in powcr.
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T aEr BN g I WY g2 o wifed
HYT g0 ®Y AW F WA FT 45§ wifw
& a1k g fawrern wfed

MR. SPEAKER : Mr. Janeshwar Misra.

SHRI ). MOHAMED IMAM
(Chitradurga). 1 have tabled a motion.

MR. SPEAKER : You met me in my
Chamber. 1 have explained to you.

SHRI J. MOHAMED IMAM:1
want to make a submission. I want to
request you Lo reconsider it in view of its
importance,

MR. SPEAKER : Yes, I will consider it.

SHRI J. MOHAMED IMAM :1 am
going to explain it.

MR. SPEAKER : No question of ex-
plaining. I am already considering it.
That will come in the House in one form or
another.

SHRI J. MOHAMED TMAM : In the
form of adjournment motionin view of
the total failure of the Government. It is
a State from which the Home Minister
comes.

Wt wew fagrdt Wl o dEaw
HEIW, AT T G H |

MR. SPEAKER : I am not going to
allow any reference to it. They have come 10
me . I will think over it

st sEw faprd arwddt o sreqe
WEIXY, WTHET FA AT [ATET W
7 2 2w & v Wl & anwafers

ot srew fagrdt wrwddt : wTOY W
2, v o g 't wTA g €

www TR - o %) & qar § e
& Wy v AL |
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ot wew fagrd wodedt : F § oW
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RE. QUESTION OF PRIVILEGE AGAI-
NST A POLICE CFFICER
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